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tfTHE DEPUTY MINISTER IN
TLOLD | NAINTQTDV 'QE‘ RAILWAYS/
AFEA " S9HAT (SHRI MOHD.
SHAFI QURESHI1) : (a) Instructions
were issued on 9-5-1969 by the Head-
quarters office of the Northern Railway
indicating the type of record to he main-
tained for recovery of charges from the
handling contractor, wherever leviable
for the provision of crane. The Divisional
office, Allahabad in turn conveyed these
instructions to all concerned including
Station Master, Mirzapur through a
circular dated 31-5-69. This circular also
carried an indication of the basis for levy
of such charges.

Information is being collected and will
be laid on the table of the Sabha.

Yes.]

INTRODUCTION OF EXPRESS TRAIN
BETWEEN CALICUT AND COCHIN

1014. SHRI K CHANDRASEKHA-
RAN: Will the Minister of RAIL
WAYS/ ~ sjsJV be pleased to

state whether Government have under
consideration any proposal to run an
express train between Calicut and Cochin
; if so, from when will it be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS/ ¥q §=1-
w% § I4q=i (SHRI MOHD. SHAFI

QURESHI) : A proposal for introduction
of an express train between Calicut and
Cochin, partly in replacement of existing
passenger trains running on this route, is
under detailed examination. No firm date
for introduction of the service can be
given at this stage.

NEW PROJFXTS IN KERALA

1015. SHRI K CHANDRASEKHA-
RAN: Will the Minister of RAIL
WAYS/ %3 ~*ff be pleased to

state the details of the new projects that
are proposed to be executed in Kerala
during the current year.

THE DEPUTY MINISTER IN TH_E
MINISTRY OF RAILWAYS/ I 93T
@9 ¥ 93t (SHRI MOHD.

SHAFI QURESHI): During 1971-72. the
work of doubling the line between
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Kanjikode and Olavakkot (13.64 km.) is
proposed to be taken up in Kerala.

JCHIEF JUSTICE ON THE SERVICE CON-
DITIONS OF HIGH COURT JUDGES

570. SHRIKALYAN ROY:
SHRI N. K. KRISHNAN:

Will the MINISTER OF LAW AND
JUSTICE/ fafa =tr =™ 4%

be pleased to state:

whether Government's attention has
been drawn to the speech made by Shri
S. M. Sikri, Chief Justice of India, as
reported in the 'Statesman', dated the 15th
March, 1971 (Calcutta edition) regarding
the need to improve the service
conditions including the salary of High
Court Judges; and

if so, what is the reaction of Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW _ AND
JUSTICE/ fafy sty mam #nwn ® sy
*nff (SHRI NITI RAJ SINGH CHAU-
DHARY): (a) Government have seen the
Press Report referred to.

(b) Two specific proposals were con-
sidered by Government to improve the
conditions of service of High Court and
Supreme Court Judges, viz.,

(i) To raise the retirement age from
62 to 65 in the case of High Court
Judges and consequently, from 65 to
68 years in the case of Supreme Court
Judges ; and

(i1) To raise the salaries of Judges by
Rs. 500 per month.

As the proposals involved constitutional
amendments, the leaders ot political
parties in Parliament were consulted but
the consensus of opinion was not in
favour of raising the retirement age or
the salaries of Judges. The proposals had,
therefore, to be dropped. Government
will, however, consider the whole
question again at the appropriate time.

At present when a Judge of the High
Court avails of leave on full allowances
he can get full salary (equal to monthly
rate of pay) for the first month of such
leave. It has beea decided to increase the
limit for the drawal of full salary to 45
days as in the case of Judges of

sh translation. “Transferred
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the Supreme Court and to extend to the
Judges of the Supreme Court and the
High Courts the benefit of commuting
leave on half allowances into leave on
full allowances upto a period of three
months during the entire service as Judge.
Necessary legislation for the purpose will
be introduced in *Parliament shortly.

At present when a Judge of the High
Court is appointed to the Supreme Court,
he loses all the leave earned by him as a
Judge of the High Court. It is proposed to
piovide for carry-forward of such leave
upto a maximum of 4 months subject to
certain conditions and the necessary
legislation for the purpose is being
undertaken.

A scheme of Family Pension and
Death-cum-retirement Gratuity for
Judges appointed from the Bar is also
under consideration of the Government.

tSUGGESTION FOR AMENDING THE
PEOPLES' REPRESENTATION ACT

573. SHRI SWAISINGH SISODIA:
SHRI K. CHANDRASEKHA-
RAN:

Will the MINISTER OF LAW AND
JUSTICE/ fafa @itr smm &at be
pleased to state :

whether the Chief Election Com-
missioner of India has recently urged the
Central Government to introduce an early
legislation for amending the Peoples'
Representation Act with a view to
ensuring a paid holiday on the poll day
for all categories of employees
throughout the country; and

if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY =~ OF LAW _AND
JUSTICE/ fafa stz sain w=mea 6 ©isa
jiifi  (SHRI NITI RAJ SINGH

CHAUDHARY) : (a) Yes, Sir.
(b) The matter is being examined.
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STOPPAGE OF WORK BY BRICK KILNS

600. SHRI SURAJ PRASAD: Will the
Minister of RAILWAYS/ fcl *W be
pleased to state:

(a) the number of days for which
the Brick Kilns in the various States
stopped functioning due to lack of coal
supply caused by the strike in the coal
mines in February, 1971;

(b) whether it is a fact that Brick
Kilns Owners' Association, Sonipat has
made complaints to the Ministry of
Railways in this regard; and

(c) if so, what action has been taken
by Government in this regard?]
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